
CENTRAL DMINISTR ATIVE TRI 3UN?4L 
CUT TACK BENCH 

Criginal Application NO.81 of 1991. 

Cuttack, this the 24th day of August,1994. 

Jaya Kumar Panda ... 	 Applicant. 

Versus 

Union of India and others •.. 	 Respcndents. 

FOR INSTR1CTI3NS) 

1 	whether it be referred to the Reporters  or not 

2 	Whether it be circulated to alithe Benches of 
the Central Administrative Tribunals or not ? • 

(H.MEID1(A PjASJ) 	 ( D.P.HIREMATH) 
MEIi3ER ( JL)NtTR?TIVE) 	 VICE-CH Al RMN 
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- 	 CENTRAL 1DMINISTRAIVE TRI dUNAL 

CUTrACK BENCH. 

Or iginal ApplicationNo.91 of 1991. 

Cuttack, this the 24th day of August, 1994. 

CORAM: 

THE HON3LE MR.JUSTICE D.P.HIREMATH, VICE-CHAIRMAN  

A N D 

THE HON'BLE NR.H.RMENDRA PRAS, MEER(ADMN.) 

00 

Jayakumar £arida, aged 31 years, son of 
anda Panda, At/P.O./Vill.Kolidaspur, 

P.S Hinijulicut,Dist.Ganjam. 
... 	 Applicant. 

By Advaates Ws.S.P.Mohanty, 
A. K. Narida. 

Versus 

1. union of India, represented by its Secretary, 
Departilent of P 0sts, Dak 31hawan, New Delhi, 

2 	Senior Supdt. of post Offices, Berharnpur 
Dist. Ganjarn. 

3. 	Director of postal Services, Berhampur 
Region, (Office of P.M.G.). 

... 	Respondents. 

By Alvxate Shri Ajiini Kurnar Misra, 
Sr.Standing Cainsel(CAT) 

ORDER 

D.P.HIREMATH,V,C., Heard Shri S.P.Mohanty,learned co.1nEe1 for the 

applicant and Sri Asini Kurnar Misra, learned Senior 

Standing Cnel(C-AT) for the reopcndents. 

2. The petiticner herein has challenged the order 

of the Respondent No.2 dated 25.2.1991 under which he 

terminated the services of tI-f PC tit lone r w orking in the 

I 
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post of Ctra-Departnnta1 Branch Post Master,1<olic3aspur,  

rCflCh Post Office, terminating his appointrrent with 
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immediate effect. The petitioner was appointed as 

such on 31.3.1989 and he joined his post cn 16.5.1989. 

Till this order came to be passed he was working in that 

post. On the very face of it, the order is wholly 

silent as to why the services were being terminated with 

irediate effect. It is only in tie counter that the 

respdents have taken a stand that the agricultural 

income shn by the applicant in his application was 

not correct and even the income certificate did not 

disclose the correct fact. In our vi, giving 

reasons in the counter does not amount to giving 

adeaucte opportunity to the petitioner in pursuance of 

the principles of natural justice bef ore his services 

were terminated. On the very face of it, the order is 

wholly unsustainable as it violates all norms of 
f-L;,1  

principles of natural jUStiCe1withOut even issuing 

any notice with regard to his deficiency they found 

in income. In that view of thematter, we quash this 

order cated 25.2.1991 hrever giving liberty to the 

respondents to give him an opportunity to explain if 

anything adverse or def1cienis found in his income 4-
tht hehs pruced therein and thereafter pass suitable 

orders. Consequently we direct iredite reinstatement 

of the petiticner in the post to which he was appointed, 

VV7 	
We also direct that the petitier is entitled to 

back wages from the date of his dismissal tilithe 

date of his reinstatement ard other financial 
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benefitsL With these observations and directions this 

application is disposed of. 
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*PNDsAD) 

MEMBEIR ( zMINISTIATIVE) 
3. Ac.'a OJO  

S •. S •S •• •S S •I•. •. .S• 

(D. P. HIREMATH) 
VICE-CHAIRMl*. 

Sarangi. 


